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Purchase of Alrcrafts for Air Corporation. 

·290. SHRI A. K. GOPALAN : 
SHRIE.K.NAYANAR: 
SHRI UMANATH : 
SHRIC.K.CHAKRAPANI: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether it is a fact that Govern-
ment made a delay of two years in aivilll 
approval to the acquisition of additional 
aircrafts for the Air Corporations; 

(b) if so, the reasons therefor; 

(c) whether the allention of Govern-
ment has been drawn 10 the criticism made 
by the Chairman of the Air India with 
reaard to this delay by Government, and 

(d) if so, the reaction of Government 
thereto? 

THE MINISTER OF TOURISM AND 
CIVIL AVIAflON (DR. KARAN SINGH): 
(a) and (b). In July 1968, Indian Airlines 
submittcd proposals to Govcrnment for 
the purchase of additional aircraft. While 
these were under consideralion, serious 
alleaalions were made aaainst a representa-
tive of one of tt c manufacturina firms whose 
aircraft was amona those beinl considered. 
This necessilaltld a detailed enquiry into 
thc mallcr by th : Ccntral Bureau of Inveall-
.ation. In the backlround of these deve-
lopments a hiah Icvel Group was set up to 
.... aluate dift'ereot typcII of aircraft In ardc'r 

to dcterminc which would be best suited 
to tbc requirements of Indian Airlines. Thc 
Group submitted its report on the 29th 
Decctnber 1969 and a final decision was 
taken by the Government on the 9th January 
1970. 

(c) I have sccn a newspaper report in 
this connection. 

(d) Wltb tbe acquisition of new air-
craft the capacity of Indian Airlines will 
greatly improve. 

Rules ReprtllDI Sernce Conditions Applicable 
to Employees under Private A ,lallon 

ComJlllllIes 

·291. SHR1 VISWANATHA MENON: 
SHRI GANESH GHOSH: 
SHRI MOHAMMAD ISMALL : 
SHRI NAMBIAR : 

Will the MiDister of TOURISM AND 
CIVIL AVIATION bo pleased to Itate : 

<a) whetbcr the mica reprdinll scrvice 
coDdilioD8 are applicable to thc cmployeca 
workiD8 under tbe private civil aviatioD 
compaoiea; 

(b) if 80, whcther IiccnCCl bave belo 
8ranted to luch companici without makinll 
it oblilatory OD the employeD to implcmeDt 
the rulea l'IIIardiol service conditioDI as an 
applicable to the IndiaD Airlincs Corporatioo 
employccs; aDd 

(c) whether Government are considcriDII 
a proposal to make the lodiao A irlioCl 
Corporation service coDditions for employees 
al80 applicable to the civil aviation cmp-
loyeca iD pri vate compaDiea 7 

THE MINISTER OF TOURISM AND 
CIVIL AVIAVION (DR. KARAN SINGH) : 
(a) Tho service IOODditioD8 applicable to the 
employees of the two Air CorporatioDI are 
not automatically applicable to employees 
workinl under privatc civil aVlaUOD 
compaoia. Thi. ia a question of CODtract 
betweco the employeD and the employee •• 

(b) DoCII DOt arisc. 

(e) No, Sir. 




